37 Re. Situation in
' Madhya Pradesh
MR. DEPUTY-SPEAKER : Mr.

Bhandare, will you withdraw your motion ?

SHRI R. D. BHANDARE : [ withdraw
my motion. I must givc the reason beforc
1 withdraw. 1 just wantcd to bring this to
the notice of the Madhya Pradesh
Government.

ot waewmE g feel a=7) o owen-
e ¥ HIF GIFTT ATH1ALN F1H FE 2
M IaF IR # g1 qA19 ISA7 AT IFGT
IS FY FAST "9E 0 Kar qvAr, HF
a8 g1 4g €T F UHAS H e HrazA
AT §, 981 ¥ TTTT A H ZZIRNA]
FATR | A q ATFT ady g€ &) A%
fafeer A agiqe g & &1 1 9%
fafAeeT & #5371 9T TaA T @A F
SRANTT F @A AN T AT E | NG
fafacer & wga@ & *gfaar @ fw ag
greg gAma M 4g1 9T agw ¥ afad
qqer Y aFdt ¢ 1 %@ a8y @@
IATAAT & 1 & @wwar ¢ (5 zawr
agi feawa agt fwar war Jifge ar)
&Y frar war g ag vaq g1 gt ag @A
Wl tea®a gar &, aad gar ) W Ww
ALY N2 F qI F VA1 A § A Fq Y
HITFT AZIUCE F N & 31 gFar g f*
FTT 93 AT fre A fwal gzg & a1
# oY wraw AT & K91 92 gwAT T 0

MR. DEPUTY-SPEAKLR :  Pleasc
resumc your scat. On all occasions,—I must
be very clear—when Shri Madhu Limaye,
Shri S. M. Banerjcc and others raised ccrtain
important issucs under rule 341, I had
permitted them. So, therc is no question of
distinction. Hc has withdrawn, and as I have
already obscrved, it should be done.
(Interruption)

SHR1 R. D. BHANDARL : Belure |
withdraw—

SEVERAL HON. MEMBLRS : No, no.

MR. DEPUTY-SPEAKER : No condi-
tivnal withdrawl. 1 will rule it out of order.
(Interruprion)
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SHRI R. D. BHANDARE :. This
will be taken notice of in Madhya Pradesh.
(Interruption)

SHRI RADHIR SINGH : Shame on
Shri Kanwer Lal Gupta and his party,

MR.
order.

DLPUTY-SPEAKELR :
Shri Sezhiyan.

Order,

18.17 hrs.

RESOLUTION RE : AMORTISATION
OF DEBTS OF STATES —contd. .

SHRI SEZAIYAN : Sir, as 1 was
saying, most of the loans that the States
have taken from the Centre were becausc
of the capital disbursement and morc and
more of the loans were taken because of the
paucity of the resources available to the
States. For cxample, during the first Five
Ycar Plan, the capital disbursements required .
by thc Statcs were Rs. 980 crores, out of
which the loans from the Centre formed
Rs. 770 crores, or 77 per cent. During the
second Plan period, it was 74 per cent and
during third Plan period, it was 89 per cent.
‘That means that important schemes in the
States can be implemented only if the Centre
gives its consent. The States have to depend
on the Centre which has its discretionary
powers.  Thercfore, whercver there is a non-
Congress $tate, whercver the State is not
obeying the Centre politically. then financially
the Centrc uscs its power through the back-
door of the Planning Commitsion, in respect
of thc allocation of schemes and grants.
Therefore, this has to be put an end to. A
complcte reappraisal of the eatirc constitu-
tional position in the grant of loans and
other amounts should be gone into by an
expert committee as suggested by the
Administerative Reforms Commission. Unless
and until this is done, the smooth working
of the federal structurc that has come into
voguc after the general elections of 1967 wiil
not be there. The Central Government
should, for its own good, fook into this matter.
As I said, only if the Statcs live, the Ceatre

can live. Only if the parts arc stronger, the
wholc can bc stronger. With these words,
1 conclude.

it fag  (Gzaw) - gueas
qg)2a, 9t AT ATHT £ FANT ¥ &,
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[ft zaefie fig ]
& g aw X w1 guAa felt Ay ady
T 8 ) B TeqaT & 2w FAAT
flar 2 1 z@ Wi § ¥ A ATE w4
A a@ FE 7% 2 ) I AT FH 4T
I W ®TE SEE A9 FA A
THTT FTAT W, & 371 FTEI & &N
QT T ang § ? A wgi & &gar
qrrar ? gak el w1 W s ag g
38% A T AT A1, I8 AFF SqrEAvn)
AN FSt AW, FAT ag 4G AG  FaW, AY
ag AT 1A AZY ARFT AT |

at, & mauz ¥ 7 A€ FAT AN
g fF ag 9317 a1 FIZF A A4, 9F1T A
TR & garfas 7 7% fr w9t vF o
sqar fzar W7 IFFT qR-TT-AR 7W FNT
G QY qAT | AIFTT G+F FY JEIA A
U &% & fag arge & wat awat sy
AN ag fF 2, AT a2 amra,
wErE, dma WX gfarmr F&@t add
RTFE FT TN |

¥ 57 ¥ wod wz ¥ gufeas sg
[igr, 94Y ¥ fag #X zomaw o oY
7O gAY @z 9T WEw H Afa
SFEg 1 w91 aifeg qm ¢ afe &
IaFY BT OPAT 4 F eARY 99§ § AW
s@Wamr A g fF #9 F1 @1 wgm
sk g ag | & o wfdd O ga
at T 2 ag gy A ag fwam
T FF0T FY T 2 g I g %,
o9} FHT a9 HT 37, AUA Ar7ET AW
%3 37 afeq g 78 D Tifge s gz
g & ot a3 17 1 whae & wow g
fiw 7@ @17 ¥ @1 T§, T Aw Sl
SIAT ST A |

a0 AT - AN ez ¥ mIaw
syig fax Mg fo&@s &9 &1 N
wiT ety FTA @ Srade  fad
g NyFe gFEr AT T Qi

at 16 gar g @ yfa g, @
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anr A ot faared, a1, 3, qm7™ 7w
dar &30 1 73 g ¥ faAr gu wrg
Y& AW @A §, g9 TAR gAAT A
2 3 fF 397 H) QA FT AN wF
=t G FgA & wmaw grg ¥ dar g
AT fzem aT g Arfodtomrio F1 Miaz
T1gT & 1 T9 AT AFZY FY IAF JAT-
faaa faamt | g 97 9T M FT AR
UF 34T GFY gH X F  wEArg qT ol
mT T

az &t W@ &, v & gar-
frga szar g1 &7 33 @ A A
Fa1 AFT WIT GLNT IEG ANATT A
AT Y Aram 617 gl & gEw o
T IZA 1 IAFT WIS A5 JTAN |
tan za wrars &1 d gAfasq &w@r
g

ot fa w5z W (AyEd) @ meaw
agizg, gg AWl & W Tz faaar
FifgT | MA wT ¥ ga1aT gHT @ qEiT
g1 | ag fawga Ig@mM g, Wy agH
1T |

MR. DEPUTY-SPEAKER : It is part

of the debate, if somebody raises some point.
1 have already extended it by half an hour.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Half-how discussion may
be taken on some other day.

MR. DEPUTY-SPEAKER : The Minis-
ter should have at least 15 minutes and the
mover should have some time to reply.

ot frg @7z W Sgreqw oY, & @
JEq1q FT GAGA FQ@T g1 qg NEq
farad ag g1 741 & fo@ wsai & Fwe
Y 1 w9t § ! zETa & fag, sEwr
gowe & fay gAY awafa & ov wEr
e 1A, ¥ 1€ aF A fF ag o

wfifeafa mid Nemadar g & &
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TY TSAI B Fex F AT 30 970 § W
TEF 0w ¥ ¥ AT @ E 9N =G
T3z 3¢ & & QT fgrgeim # awa
&g ¥ Fo1€ af ) AFAwi F A7 Ay
afeqar # 7% fagsr aden ag gar
fF i faqaras adr & 1.,

SHRI S. R. DAMANI (Sholapur) : On
a point of order, Sir. Private Members’
business comes every week, but half-hour
discussions are very rare. I request you to

hold over this resolution for next week and
take up the half-hour discussion.

MR. DEPUTY-SPEAKER : Private
Members’ business is allotted 2} hours every
week and nobody k.. a right to encroach
upon it. We started very late today. This
resolution will be concluded by 7 O’clock.
Then I leave it to the House to decide about
the half-hour discussion. I cannot curtail
private members’ time.

st firg w7r R JUIEAE AANET,
# #g w@r a1 f F=z & TsAl #Y A FF
famar &, 9ud grasy oY geard W4T
%! awg 73 & fF faw s & fegem
# qaadfa swg gong af &, 9T A9-
Al & FATH FT AA 42 g0 2 R 33
g1 Nt fawfea 9 3 sy fasfam &
T AR S a7 wfasfga 3, ¥ sma
wfasfag &t a7 s NY W a7
T oA ¥ qX /W # S AW-
gt &1 fgma @1 39 AMT 1T AT
A 7Y AR AT AT AT H W | TW
frg3qs TR § o wsy T
'3 wa® I3 g ey 1 agt @ A Al
rafm eI F a4 oo
TANaTgE Y, @A ey ¥ H I
o7 TG & | 9T A W f, I9 9y
W1 9 wift A fF deNT frgwar &,
Teat ¥ frgde A 5T aed I faw-
faa frar w1 ag ofdfeafs Qo
Nz af s g & fag
T 9 ¥ § Fwf v 9w
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HY ¥F g2 ¥ 919 39 & 67 AT
AT AT §—T2 TOFT A5 T &
¥ gwT & ¥ AR AT & iy e
& R fFe ae & 4 #1 qzEr @
AT H QT HAT W OF GEA
FHraT gefe frar arar @, & swgar
fr 3g®Y mew w2 frar g 1 &faaw
280 g § FAWIYA  AET MW sgEEdr
¥ w17 fF g W oF qW@ATE
greRw  FWEE gEfie frar s
aifs st af ofdfeafqat o &,
IAFT AT @A gU I FHIAT foras
RFFraATwRAFITHFaawy
Wy sz |

18.26 hrs.

[« TgRaa ame st go)

wEugEa R e T @ un
TSIl & FAT A Tl §, wifow g o
ifed fr saF) feeq-me T fagr arg
¥ zq qig 7Y Arar § fr ag ¥ oAy
gAF U FE XA, et 7 frey &Y
AF AT NI | WA F §
waFragm i FE WA AT §, 2w
¥ 4% Y w5 A &, SO WiFE WOR a9
¥ | ofz ¥z g TEw Y @faw w
e wfeqare §T A, o Afgar v
FEAT 97 fF 1:10 & s & www o
Hifqn N Tifge, afz mo g7 T &
AT F aY OF MR FAT &7 Sfrarer
gER N AT asx &1 Svmvdew Wy
afz w9 gEAd) & 9 AF @ FAAw @
fgara & 200 ¥ 300 FAT 9T A9 qra
o7 @3 § | FEA@ M W@ A 4w @
g afc oo e @ Tgw AF A qre-
AT, THEIFAEZ F WA 500 Fqy
o Sfrara wrawy faa a3 &1 Rw
Ar¥z-deq Zvqew, wreww Wi @ w9 ¥
e dear % qft g€ 8, afs ww ST ww
st sA § A vy gifery §
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[+t faaeez W)

feamw Y qtwr g ¥ 10 T AW
& ¥ Ama arow faq awxd & K ag
a4 &gar ¢ 5 wad qra Jar A & A
w9 f&ft o gazfae &7, ar fed &
qgarw a7, §amar g F Fz qw@wr
dar Thrar £ MT @ @ AT 9w
v A qEm AT Ew W H A faama
®o 91EY &, 98 WY #T &FN, T gHa
& Hez 97 9307 W T YA 9T, FeF
w1 IFT AT GIA QAT 1 AT AAX
§ fr fagre oY Afg & qaz § gag Oy
qaITIAAT §

SHRI S. KUNDU (Balasore) : Mr.
Chairman, Sir, this is a very important
problem. For the first time, after twenty
years, we have come to know the real impli-
cations of the financial devolution betwcen
the Centre and the States after many non-
Congress governments have come into exis-
tence in various States. The total of loans
which was Rs. 44 crores has now gone up to
Rs. 7000 crores.

The interest which they have to pay on
this amount is enormous. And if the in-
terest is pot paid every year, a direction goes
to the Reserve Bank not to pay money. In
this way, the Centre is virtually able to
make the State Governments inoperative,
affecting the economic and financial relations
between the Centre and the States. If we
want harmonious relations between the
Centre and the States to grow, a deep study
should be made of this problem.

In this connection I would like to say
that certain things appear to me apparently
absurd. The Centre invest some money in
States in what are called Central projects.
The object of investing money in a project
is to see that it gives a return. Suppose
the Centre invest Rs. 100 crores on an
irrigation project in a State. It will not
wait for the project to give areturn to
recover the loan from the -State. It- will
arbitrarily fix a date, say, ten years and ask
the State Government to repay that loan
after that period even though the project
would not have started giving returns. The
States have consistently taken the view that
the repayment of the mopey invested by the
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Centre on projects should start only when
the States actually get benefit out of the
money invested by the Centre. But instead,
of doing that, they start recovering the
money with interest from a date which is
fixed arbitrarily.

Then, the interim Report of the Finance
Commission does not deal with the special
problems of backward States. It has not
considered how to give an equitable share
from the Central and State financial pool to
States and areas which are backward so that
their position can be improved.

Now there is a convention that five per
cent of the total capital investment in railways
should go to the Centre. In that way the
Centre gets about Rs. 150 crores. The
States gel only Rs. 14 crores or 15 crores by
way of passenger fares. Why should five
per-cent go to the Centre ? Why not three
per cent go to the States so that they will
get a share of Rs. 40 crores or 50 crores ?
Some serious consideration should be given
10 this,

During the last twenty years of Congress
rule or misrule there has been misuse of
money and capricious and fruitless expendi-
ture by launching all sorts of pet schemes
and projects in many States, including Orissa,
During Congress rule by Shri Patnaik crores
of rupees were wasted in Orissa.

For example, take the Paradip Project,
on which Rs. 15 crores were spent by the
State. When  the Centre took over this
project, it did not pay back the Stale what
it spent on the project. Not only that, it is
charging interest from the State for the loan
which it gave even though the benefits of
the port go to the Centre. This is creating
friction between the State and the Centre.

Article 275 refers to grants in aid by the
Centre to the States. There should be block
provision in the budget for drought, flood
etc. and it should be given always as grant
in aid and never as loan.

MR. CHAIRMAN : The hon. Minister.

SHRI K. [LAKKAPPA (Tumkur): I
have to move my amendment.

MR. CHAIRMAN : The time for mov-
ing amendments has already passed. Your
name was called at the time of moving
amendments but you were absent then.
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SHRI K. LAKKAPPA: Now I am
present. Time for moving amendments was
not fixed.

MR. CHAIRMAN : You will understand
that there is a time for doing that. Other
Members were here and they moved their
ameandments. Unfortunately, you were not
here then.

SHRI NAMBIAR : He missed the bus.

MR. CHAIRMAN : 1 think, you may
ask a question after the Minister’s speech.
Now, the hon. Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : Sir, the issue of Centre-State
relationship vis-g-vis financial matters is a
very crucial and important matter and their
are no two opinions on the fact that the
relationship should be very harmonious. It
should be advantageous to both. The Centre
should get the best of the benefit and, at the
same time, the work of the States on the
financial side should not be retarded.

There is a constitutional provision with
regard to the devolution of the various in-
comes. According to this constitutional
provision there is a division of the revenue
income which accrues to the Centre on
account of customs, excise and income-tax.
Besides this, there are certain subjects with
the States in the Schedule itself where the
States are also having an arena to raise their
revenues and to tap those resources,

SHRI NAMBIAR : Only sales-tax.

SHRI P. C. SETHI: There are many
things. I need not enumerate them ; the
hon. Member, Shri Nambiar, very well knows
them.

SHRI NAMBIAR : There is practically
nothing.

SHRI P. C. SETHI : The items which
fall under excise duty and which are divisible
between the States and the Centre at one
period of time were 35; now they have
grown up to 68. Therefore the arena for
the division of exicse duty income to the
Centre and of the customs duty and income-
tax is being widened.

Then, every five years there is the
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Finance Commission which goes into all
aspects. They tour the States, take the
opinion of the States’ representatives aad it
it is on their recommendation that non-
develonmental or revenue expenditure and
other things are considered.

Besides this, there is the forum of the
Planning Commission. Then there is the
Chief Ministers’ Conference and the Finance
Ministers® Conterence. The Plan expendi-
ture is governed on the basis of the various
discussions held in these vatious forums,

SHRI NAMBIAR : All these are there to
deny the money to the states. All the dis-
cussions are there but not the money.

SHRI P. C. SETHI : I would like to
to tell the House that in the First Plan
period the share of divisible taxes and
duties was Rs. 345 crores ; in the Second
Plan it rose to Rs. 711 crores ; in the Third
Plan it rose to Rs. 1,196 crores. In 1966-67
it was Rs. 373 crores. in 1967-68 it was
Rs. 416 crores, in 1968-69 it was Rs. 491
crores and in 1969-70 it will be Rs. 519
crores. Therefore the share of the division
of the various incomes which I have just
now enumerated has also been mounting up.
It is not as if the Centre is usurping all the
money. After all, a happy harmony between
the Ceatre and the States is absolutely
necessary. Nobody would grudge the
Centre (Interruption)

SHRI E. K. NAYANAR : You keep the
States backward.

SHRI P.C. SETHI: The Central
Government is responsible for the defence
of the country. Nobody is interested in
keeping the States backward because the
State is a part of the country aud if a State
remains backward then we are all back-

ward......... (Interruption)

SHRI E. K. NAYANAR: You are
always keeping them backward.

SHRI P. C. SETHI : 90 per cent of the
people are educated in Kerala.

SHRI E. K. NAYANAR : Where s the
precision tools factory ? Where is the phyto-
chemicals project ? You are always keeping
us backward.
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SHRI P. C. SETHI : Not in the least.

SHRI SEZHIYAN : The Minister has
said that 90 per cent of the people in Kerala
are educated. Is it a crime? Does he
want to punish them on that score ?

SHRI P. C. SETHI : What 1 mean to
say is it is not a backward State. Itisa
most forward State. We are all proud of it.
(Inserruptions)

MR. CHAIRMAN ; Order, order. If
there is any clarification to be sought, a
question can be asked.

SHRI P. C. SETHI : Therefore, as far
as the division of the income is concerned,
it is based on the recommanidations of the
Finance Commission which is a semi-judicial
body. It would be wrong to say that the
Central Government alone has been
formulating certain policies and  dividing
income according to their whims and have
been giving priority to certain States and
have been treating other Stiates on a
differential basis. There has been appoint-
ment of commissions from time to time and
it is on the basis of the recommendations of
these commissions that various Plan aids
and other things have gone to the States.
Apart from the division on the incomes and
the assistance which is given for the Plan,
there are other things for which assistance is
given. For example, if there is any natural
calamity, the relief is provided in the {form
of a grant. Similarly. the relief is provided
for the rehabilitation of displaced persons,
police housing to tide over the ways and
means difficulties, etc. All these things are
there. Therefore, not only there is the
division of various duties, there is the Plan
assistance in the form of a grant and also in
the form of a loan.

So far as the Plan assistance is
concerned, the Plan assistance has been
varying in percentage as far as aid is concer-
ned or as far as grant or loan is concerned.
But it is now being considered that we should
evolve a certain formula and it has been
considered that.as far as Plan assistance is
concerned, 30 per cent should be aid and
about 70 per cent should be loan. So, all
these things are still under consideration.
The Finance Commission and the Planning
Commiission are going into it and the various

Chief  Ministers’ conference “and  other
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conferences which are held will, certainly,

take into consideration the difficulties of the
State Governments also.

One will have to realise that as
far as expenditure is concerned, the
expenditure is both Plan expenditure, deve-
lopmental expenditure, and non-Plan expen-
diture. We cannot take a posture that we
would go on saying that the Centre has
not been treating us fairly well and, at the
same time, we would go on spending more
on non-developmental expenditure or any-
thing of that type. Therefore, a certain
sort of financial drill will have 10 be
maintained and the States, I think, will
surely cooperate with the Centre in this
matter so that we can have a better harmony
of the developm=2ntal and non-de velopmental
cipenditure.  Nobody would grudge that
certain responsibilities of the Centre are
there. For example, we were not very
happy to increase our defence expenditure.
But il the defence expenditure of the Centre
has gone up, nobody would say that it was
not necessary. Similarly, there are other
expenditures which are absolutely necessary
both for the States and the Centre. What
1 would like to ask isthis that wherever
developmental expenditure has been incurred,
as has been made out during the Budget
debate that we have spent or we have invested
so much money in the public sector projects,
naturally, the public expects from the
Government that this investment sbould
give us a fair return. Similarly, wherever
we have invested money either in the irriga-
tion projects or in the other developmental
projects, in the States, we do expect from
the State Governments that they would
utilise this money in such a manner that this
would also start giving them revenues. That
would also augment their income. That is
also 1o be considered. The traffic has to be
bothways. We cannot expect only one part
of the Government to function effectively and
the other part or the other limb of the
Government not to function very effectively.
This point has also to be considered
wherever loan has been advanced for these
purposes;

There has been a demand that there

should be a permanent council or a
per Fi ¢ ission for this
purpose. At the moment, the finance

Commission goes into the problems and,
as far as the revenue expenditure is
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concerned, they take into account the
variations which are likely during the next
three or four years. The Finance Commission
takes considcrablc time in going through all
these problems. Thercfore, at present, it is
not being considercd necessary to appoint a
permanent Financc Commission.

SHRI NAMBIAR : Why ?

SHRI P. C. SETHI : Because the pre-
sent Financc Commission, as it is constituted,
takes into account the likely variations, and
adjustments can be made on that basis.
But certainly 1 am not going to argue
very much on this. This is a point which
could be examined from time to time and
this can be later on looked into.

1 have alrcady indicated how the
assistance to thc States has been mounting
up from time to time. At thc moment, thc
total loan outstanding dgainst thc States is
about Rs. 5191 crores.  As far as Central
Goverpment is concerned, the total loan
which is outstanding is about Rs. 16,000
crores. If we take into account this
suggestion that there should be amortisation
or that a sinking fund should be provided
to write off these, then I would say that the
financial position of the Central Government
will be completely weakcned. We  have not
taken the posture that, whatever loans we
have taken from the public or whatever
loans we have taken from elsewhere, we arc
not going to repay. The Central Govern-
ment is committed to tepay the loan as well
as the interest. Therefore, whatever assis-
tance has gone in the form of loan or in the
form of aid to the States, certainly we do
expect that with the ratc of interest which
varies according to the terms and conditions
under which the loan has bcen given. There-
fore, the proposition that a sinking fund
should be provided to write ofl the loans is
difficult to accept......

SHRI NAMBIAR : How can the States
pay ? The States must have the capacity
1o pay.

SHRI P. C. SETHI : If you cannot pay,
we cannot pay. Afler all, the country is
one. If the Central Government cannot pay
and if you also cannot pay, what will be the
fatc of the country ? It is for you to realisc
that, Therefore, Ict us think in more con-
structive terms. We can certainly take into

PHALGUNA 23,1890 (SAKA)  Debts of States (Res.)

3i0

account the difficulties of the State Govern-
ments. That is what the Finance Commission

is going to do.

SHRI SURENDRANATH DWIVEDY :
Don’t charge interest.

SHR1 P. C. SETHI : We are certainly
trying to find out ways and means to have a
consolidation, 4 rationalisation, and _the
Iinance Commission itsclt is going into all
these problems. 1 am sure they would
come out with a rcport, and it is only after
their report comes that we can take a fairly
good view about the whole thing.

Therefore, T would request Mr. Esthose
not to press his Resolution. It is receiving all
the sympathetic considcration from our side.
1t is receiving all pussible consideration from
the side of the Finance Commission, and
when the report of the Finance Commission
comes, 1 am sure, it will reccive its due
consideration not only at thc government
level, but it will also be discussed in the
House, and that timc would be the appro-
priate time when this thing could be taken
up again. 1 would, therefore, request Mr.
Lsthosc to withdraw his Resolution. It has
certainly drawn thc attention of the House,
of the Government and of the whole country.
In casc Mr. Lsthosc does not propose to
withdraw his Resolution, then 1 would
request the House not to accept it.

MR. CHAIRMAN : Mr. Lakkapa. He
mady put just one simple and direct question.

SHRI K. LAKKAPPA : 1 was busy
in some other meeting. | had sent an
amendment to the Resolution moved by my

hon. [riend, Mr. Lsthose, regarding
amortisation of debts, My amendment was
to appoint a Commission......

MR. CHAIRMAN : He may plcasc ask
his question.

SHRI K. LAKKAPPA : My intcation
in framing that amendment was 1o have a
rational approach so far as amortisation of
debts of States was concerned. In view of
the serious situation arising out of the
regional imbalances, suggestions have becn
madc by scveral Chief Ministers of non-
Caongress Statces ; invoking article 263 of the
Constitution, to have a permanent Council
to go into the matter in detail with respect
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[Shri K. Lakkappa)

to the debts of the States to the Centre,
becausc there are a number of investments
which have been made from the loan taken
by the States ; they have even become idle
investments, but intercst on them has
accrued heavily.

In such a situation, the States will face
a financial crisis. Will Government be
prudent enough to constitutc forthwith such
a permanent Commission undcr the Consti-
tution. to go into thc matter ?

SHRI P. C. SFTHI: As far as the
appointment of a permanent Commission is
concerned, I have already said that at the
moment, it is not under active considcration.
Let us reccive the Report of the Finance
Commission. It will be only after that
that we can give morc thoughtful considera-
tion to this matter. Perhaps the Housc
will also be in a better position then to think
about it.

As far as the question of divergent views
expressed in the NDC, the views expressed
there were certainly divergent, but the Planning
Commission and others have evolved a
formula for this, and we are trying to work
on that.

SHRI P. P. ESTHOSE : I have listened
patiently to the reply of the hon. Minister
ol State.  Unfortunately, 1 am not satisticd
with his reply.

The hon. Members from  Orissa, Tamil
Nadu, Bengal and cven the Congress Mem-
ber from Andhra and many others who
spoke have placed added cmghaais on the
demands made in my specch. Even members
from ‘Congress Benches have urged the necd
for a reconsideration of the present position
s0 as to givc morc finances to the States.

The hon. Member from Rajasthan gave
a very vivid picture of the backward charac-
ter of Rajasthan. Similarly, we could hear
from every State the cry for more financc
for development. This is not a competition
with the Centre but is a cry for development.
If the Centre refuscs to accede to this and
+ does not take it in the spirit in which it is
intended, In cffect it will bc acling as a
brake on growth and devclopment of the
people.
Duc to the inflationary poticy followed by
the Cenual Goveinment, the State Govern-

MARCH 14, 1969

Debts o States (Rer.) 382

ments are made to suffer by way of increased
expenditure on DA to their staff. Also with
enhanced spending in other activities, nothing
is left in the States for development, on acti-
vities such as irrigation, industry, clectrifica-
tion, roads and other most cssential things.

There is no use offering lip-sympathy, as
was donc by the hon. Minister. There is
no use saying that therc is no finance
availablc with the Centre.  Unless the fiscal
policy of thc Central Govcrnment is
changed, you will scc the samec helpless
position continuing till it rcaches thc brea-
Kking point, when it is bound to go out of
control.

It is better for the Central Government
to revisc their policy in this regard. Their
throwing the burden on the Finance Com-
mission will not savc the situation. They
may allot a little more to the States. But
that will not bc as much as the States want.
This kind of answers  will not satisfy the
people of the States, even of the Congress
States. Icave alone the non-Congress States.
Even States governed by the Congress Party
arc demanding more and more finance.

The Centre should not appropriate all
thc activities to itself, but should leave
some of them to the States. Lxcept in the
matter of defence, communications, external
affairs and trade, all other items should be
handed over to the States, namely, cducation,
agriculture, police, health ctc. Finance should
also bc given to them in full. This will
reduce the burden of the Centre and can
help. the Centrc and the States to have
healthy relations and alleviatc the sufferings
of the people. Therefore, 1 hope that this
Resolution will be accepted by the House.

MR. CHAIRMAN : Therc are some
amendments by Shri  Nayanar, Shri
Chakrapani and Shri Lobo Prabhu.

SHRI E. K. NAYANAR : [ am not
prcssing my amendment.

MR. CHAIRMAN : Has hc the lcave
of the House to withdraw his amendment ?

Amendment No. I was, by leave, withdrawn.

MR. CHAIRMAN : 1 shall now put
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the other two amendments to the vote of
the House,

Amenendmenis Nos. 1 and 5 were put and
negatived.

MR. CHAIRMAN : The question is :

“In view of the serious financial crisis
. facing all the States and the fact that
enormpus debt charges of the States
eat into their capacity to launch
development schemes, this House calls
upon the Goverament to immediately
work out a scheme of amertisation of
decbts in conmsultation with the States
and to impiement it.”

The Resolution was ncgatived

18.59 hrs.

RESOLUTION RE : STATUS OF
HIMACHAL PRADESH

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : I move :
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“That this House is of opinion that
the Union Territory of Himachal
Pradesh be raised to the status of a
State.”

This Resolution reflects the hope and
aspirations of millions of people of the
border territory of Himachal Pradesh.

MR. CHAIRMAN : The hon. Member
may continue his spcech next time. Does
the Housc wish to take up half-an-hour
discussion ?

SOME HON. MEMBERS : No.

MR. CHAIRMAN : The House stands
adjourned till 11 A. M. on Monday,
19 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Monday, March 17, 1969]

. Phalguna 26, 1890 (Saka).

Prioted a1 Akashdesp Prioters 20, Daryagan), Delbi-6,



